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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

D. Ac 1123/940 Dt- le’ DBCiSiUI‘I : 13"9-94'

- K. Chana Raju o+ Applicant.

AT

1. Principal Accountant General,
Audit-I, Andhra Pradesh,
Saifebad, Hyderabad=-500 463,

2. Accountant General,

Audit-I1, Andhra Pradesh, .
Saifabad, Hyderabad-500 463, «+ Asspondent s,

Counsel for the Applicant : Mr. K. Dhana Raju
. (Party=-in-person)

Counsel Por the Respondents : Mr., G.Parameshwyar Rao,SC for Audit.

CORAM:
THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (3JUDL.)

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)

ve2



oa 1123/94

{ A3 PER SHRI A.V. HARIDASAN, MEMBER (JUDL. ()

+ JUDGEMENT

In thi%.g@glication filed under Section 19
of thé'A.TFAcﬁ, thé grievances of the applicajﬁ
are that his pay for the month of August, 1994
was withheld éy order dated 22-8-94 on the ground

that he did not submit his self-apprisal report

Ernr +ha raarvrnnes AF omrvAcoced ner P L = cocAanA _that L

the Respondents have not posted him on inspection
duty in which he claims to be an expert.

3. When the application came up for hearing
on admission, -the applicant appeared in person
and shri G. Péfameshwara Rao appeared for the
Respondents.

4. The learned counsel for the Respondents
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to withdraw the order dated 22-8-94 and to pay

the applicant his salary for the month of August,

1994 which has been withheld. b‘f’
S. Regarding the second relief prayed foréghe

applicant, the 1ﬁéfBEG counsel for the Respondents
states that it is#;;ﬂ%gative of the competent
authority to depléy the employees under his control
and the employee has no right to claim that he
should be‘_éséigned a particular duty or posted

in a particulér post. We agree with this statement.
The applicant when he is posted in a post commen-

surate with his status and pay, cannot claim
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that he should,be deployed on a particular

6. Hence oa—%h;fgiggggéﬁ/the undertaking
' M

- given by the learned counsel for the Respondents
that he would édvise the Respondents to release
the pay of *1\lapplicant for the month of
August, 1994 ihmediatély, the application is

disposed of at the admission stage itself. |

No costs.
2
e ‘
(A.B. GORTHI) (A.V. HARIDASAN)
Member (Admn.). Member (Judl.)

Dated the 13th September, 1994 ]

I Wﬂw

Daputy Reglstrar(Judl )

Copy to:-

1+ Principal Accountant General, Audit-I, Andhra Pradesh, Saifabad
Hyderabad-463,’

2, Accountant General, Audit-1I, Andhra Pradesh, Saifabad, Hyd 463_

. aa. -394, 116,
3. Cne copy to Sri. K.Chana Raju, (Party-zn-person) Vmwu47ﬂ;?,§fj&

4 Cre copy to Sri, G.Parameshear Rao, SC for Audlt CAT, Hyd.
S DOne copy to Library, CAT, Hyd, -
6. One spare copy.
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